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PER : AJAY SHARMA  

 None for the appellant.  Mr. Sanjay Hasija, learned Authorized 

Representative appearing for Revenue submits that the appellant has 

settled the matter under Sabka Vishwas (Legacy Dispute Resolution) 

Scheme, 2019 and SVLDRS-4 has also been issued to the appellant to 

acknowledge the settlement.  In support of his submissions learned 

Authorized Representative has produced the copy of the said SVLDRS 
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Form-4 and the same is taken on record.  Accordingly, the appeal filed 

by the appellant is dismissed as deemed to be withdrawn.   

(Dictated and pronounced in the open court) 

 

 
 
 

      (Ajay Sharma) 
            Member (Judicial) 
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